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that in other respects. the Rules of 
Procedure of this House relating to Select 
Committees shall uDply with surh vari-
ations and modifications as the Chair-
man may make;

that the committee shall make a report 
to this House by the first day of the last 
week of the Winter Session (1973) of the 
Rajya Sabha; and

that this House recommends to the Lok 
Sabha that the I-ok Sabha do jon the said 
Joint Committee and communicate to this 
House the names of members to be ap-
pointed by the Lok Sabha to the Joint 
Committee ”'

(ii) “In accordance with the provisions 
or im'c 127 of the Rules of jftocedure and 
Conduct of Business in the Rajya Sabha. 
I am directed to inform the Lok Sabha 
th it the Rajya Sabha, at its M''-ng held 
on the 14th December, 1972, agreed 
without any amendment to the Indian 
Railways (Amendment) Bill, 1972, which 
wa-. passed by the i ok Sabha \t its sitting 
he!d on the 11th Lncember, 1972.”

(iii) “In accordance with the provisions 
of rule 111 of the Rules of P ro c u re  and 
Conduct of Business in the Rajya Sabha, 
I m  directed to e iciose i "opy of the code 
of C riminal Procedure Bill, J972, which 
ha«. been passed fc» the Rajya Sabha at it-, 
siti.nj* held on tha 13th December 1972.”

CODE OF CRIMINAL PROCEDURE 
BILL

As passed by .hi* Raj/a Sabhn

SECRETARY: Sir, I lay on the Table 
of the House the Code of Criminal Pro-
cedure Bill, 1972, as passed by Rajya 
Sabha.

PUBLIC ACCOUNTS COMMITTEE 
Fifty-seventh Report.

SHRI SEZHIYAN (Kumbakuram): I
beg to present the Fifty-seventh Report 
of the Public Accounts Committee regard- 
iag action taken by Government on the 
recommendations contained in their Sixth 
Report relating to Delhi Milk Scheme.

COMMITTEE ON SUBORDINATE 
LEGISLATION

Fifth Report.

SHRI VIKRAM MAHAJAN (Kangra): 
I beg to present the Fifth Report of the 
Committee on Subordinate Legislation.

sft w f r  (f a n f a re) : 
irfite r. are -re r *ft m  t  i srnr 

^  srta* % M  t t m ,
«rrc*rfr fkm  1

sift  f o f r  sftr
W W  5TTT SRTT

% ?

«PT 'STR I

DELHI SCHOOL EDUCATION BILL

(i) Report of Joint Committee.

SIJRI H. K L. BHAGAT (E^t Delhi): 
I beg to present the Report of the Joint 
Committee on th1: Bill to provide for 
better organisation and development of 
school education in the Union territory of 
Delhi and for matters connected there-
with or incidenta) thereto.

Ci) Evidence.

SHRI H. K. L BHAGAT; I beg to 
lay on the Table a copy of the evidence 
given before the Joint Committee on the 
Bill to provide for better organisation and 
development of school education in the 
Union territory of Delhi and for matters 
connected therewith or incidental thereto.

ADVOCATES (AMENDMENT) Bill

(i) Report of Joint Committee.

SHRI MOHAMMAD TAHIR (Puraea): 
I lay on the Table a copy of the Report 
of the Joint Committee on the Bill fur-
ther to amend the Advocates Act, 1961.

(ii) Evidence.


